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, f • . ^

•• - The applicant in the RA . has prayed that the
't. •
•*- Tribunal may set aside the dismissal passed in OA No.

1

1148/90 dated 5.6.1990 in view of the reasons given in

paragraph 6 of the review application. Broadly, the

reasons, given are that on the various representations

made by the, applicant (appended to the application at

Annexure C to H), the respondents had not given any positive

or negative reply in the matter. The other points mentioned

in the review application are on merit. The application

was dismissed on the ground of limitation. No' new facts

and/or any patent error has been brought out in the review

application. The same is accordingly rejected.

(I.K. Rasgot]^) (J.P, 'Sharma)
Member (A) ' Member (J)


